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BEFORE THE HON’BLE Nal' AL GREEN TRIBUNAL
C

PRINCIPAL B! , NEW DELHI

OA No.810 of 2024

IN THE MATTER OF:

Ashish Applicant
Versus

State of Haryana Respondent

Status Report by Regional Officer, Panipat on behalf of respondent
No.l & 3 in compliance of the order dated 14.10.2024 passed by this
Hon’ble Tribunal.

1. That the above said matter was listed before this Hon’ble Tribunal on 14.10.2024

and pleased to pass an order to implead the respondents as unde

®

]

=

H

‘State of Haryana, through Principal Secretary, Environment and Foresi, Directorate of

Environment & Climate Change. Hary
Sector-2, Panchkula-134109.
District Magistrate, Panipat, Ist Floor, Mini Secretariat, Panipat ~ 132103,

ina. Bay No. 55-58, 2nd Floor, Paryatan Bhawan,

Haryana State Pollution Control Board, through its Member Secretary, C-11. Sector-6,

Panchkula, Haryana - 134109, Haryana.

Nagar Nigam, Panipat through its Municipal Commissioner, Tau Devi Lal Complex
Railway Road and Palika Bazar office, Panipai

Mis JBM
Place, New Delhi-110019.

Office is directed to issue notices o above respondents. They may file reply within two

vironment Management Private Limited, 601, Hemkunt Chambers 89, Nehri:

weeks afier receipt of notice.
In cause tile also, we find that State of Rajasthan has wrongly been mentioned though it
ought 1o be State of Haryana. The cause title shall stand corrected and respondent 1 shal
be shown as ordered today by this order. Office shall prepare memo of parties
accordingly and place on record

List on 22.11.2024.”

2. That It is necessary to mention here that the solid waste dumping site is located as

mentioned by the applicant falls on the land of Village- Mehrana lying between

the two canals carrying fresh water i.e. Delhi parallel branch and carrier link

channel.



3. That That in compliance of the dfffctigffs dated 27.08.2024 of this Hon'ble
Tribunal, the Deputy Commissioner, Panipat vide order dated 27.09.2024 has
constituted the joint committce comprising of Sh. Braham Parkash, HCS, Sub-
Divisional Magistrate, Panipat and Bhupinder Singh, Regional Officer Haryana
State Pollution Control Board, Panipat to inspect the above said site and
accordingly the site was inspected on 07.10.2024 by the team. It is necessary to
mention here that at the time of inspection, Sh. Ajit Tiwari, representative of the
M/s JBM Environment Management Private Limited (hercin after called as
‘Concessioner’) and Sh. Jitender Narwal, Chief Sanitary Inspector, Municipal
Corporation, Panipat were present at site. Sh. Jitender Narwal, Chief Sanitary
Inspector, Municipal Corporation, Panipat informed to the committee that the
solid waste was being disposed of at site by M/s JBM Environment Management
Private Limited. During the time of inspection the following deficiencies were

observed:-

The legacy waste with approx. quantity 360 MT has been found dispose on
the site located at Village-Mehrana, Panipat.

ii. No segregation of solid waste was done by the company.

iii.  No covered facility for storage of street sweeping was provided by the

company.
iv. No boundary wall of the site was done by the company.

V.. The waste is dumped in open land and solid waste is causing damage to the
upper soil and leachate percolate through soil thus contaminating ground

water.

vi.  No fresh dumping of solid waste is being done at the site w.e.f. February,
2024.

4. That in view of the violations found during the time of inspection by the joint
commitiee, a Show Cause Notice (SCN) for imposition of EC was issued to the
unit by Regional Officer vide letter No. 1401 dated 10.10.2024 to the
concessioner, but no reply received to the above said Show Cause Notice (SCN).
Copy of show cause notice dated 10.10.2024 is attached as Annexure-R/1.



S. Thereafter, Regional ~ Officer 1s§ecommended vide letter No.
HSPCB/PR/2024/1747 dated 06.11.90
Compensation of Rs.11.22 lacs against the unit M/s JBM Environment
Management Private Limited for improper handling of Solid Waste. Copy of
recommendation dated 06.11.2024 is attached as Annexure-R/2.

for imposition of Environmental

N

Itis necessary to mention here that the solid waste dumped at above said site stll
has not been disposed of by the Municipal Corporation, Panipat and therefore a
show cause notice has been issued vide letter No.HSPCB/PR/2024/1968-69 dated
18/11/2024 to the Joint Commissioner, Municipal Corporation Panipat. Copy of
show cause notice dated 18/11/2024 is attached as Annexure-R/3.

Date- 05129024 -
Pace - Comipput Bhupinder Singh,
Regional Officer,
HSPCB, Panipat.
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HARYANA STATE POLLUTION CONTROL BOARD

SCO No.55, SECTOR-25, HUDA, PANIPAT
Ph.~ (0180) 2672037, Te\e!ar—ZGGAQS\ E-mail: hapcbroprggmailcom
NoHsPCBRRAA [0 ] o8 04— 1262y

“The Chai
Haryana Siate Paluton Contol Boars
Panchkula

Kind Attn: SEE, Planning Cell (HQ)

Subject: for Levying on M5 JBM
Management Private Limited, 601, Hemkunt Chambars, 8 Nehru Place, Now Delhi110015.
[1 ] Name & address of the unit Mis JBM Environment Management P
BO'. Homkunt Ghambers. 83 Nehrs Place. New belh- 110016
oficers) mspocted he unt ‘aham Parkash, SOM, Panipat
| orare) napected theurit___ RERNE R, =
| Produci(s)and bio-products |

mnm.cmmg Process

e

? sulusmcr 3
‘]’D -n_hnlp-n_\ennYTheunn A

& of commissioning

b | Detail o violation abserved | uns:wemmcdumumgmsuhdwasluwndanezlsne
auing nspecton

< y INGT Watter (OA No 81073024
mpiing and amym m‘w‘euweM

D
efnias smason excordg
noms.
Reasons for ol collecion  of Soid Waste Dumping 51
i lecteq.

samples, i not

18" | Present status phnn:e- No reply submitted by the unit til date.
e byt uit o s
show cause

ases = Vying | Unscientiic dumping of soiid wasie was dane i e
environmental uw.mm




21

DAINGT order dated 27/04,2024.

Date of last inspection and |Not requred
sampling e pror present
inspection (Water and/or Air andlor

6
)

Justfication S mpoung N rlaed n presen case as por EC equaton
moensaten 1or

imendations i The ollwng deisencies wers found st e ofnapecion
o The legacy waste has been found on the site located at Village-

atached 1 ba veri

Wentana,Panoal Quanily was siared 1o e apores. 360 MT oy
Panipat

Il No segregation of solid waste was done by the Concessionaire

Il No boundary wallof the site was o sionare

V. Thewaseia umped s perious counlard and sokd wesk

cauang damage b he upper <o and leachate perclae trough
_ | Sl s contaminating ground w -
En sation to be umu on Ccnc-m-dknnmmm-uon ©of RO
Inciidualiuthority for | Improper S
7s Coplil Codt Faior s Waseit! earvae - Soat Bt wa-ntrm date 360 MT of waste has been
Management x (Per day wasts genaraton-Per day waste disposeddumped for period Ju, 2023 1o
tor rage O8N Cos anuary. 2024 (214 8oye)

i Gevecamor o ik sepaney sk b Gelian Quanty in
Rules) x Number of days Viation ook place. s EnvironmentalTPD=3607214=1 8
Extomaly x

EC =2 4(1 680)+0 02(1 68-0p214
tons per day (TPD) N= Number of days from the cate EC = 11.22 lacs
of direction of CPCB/SPCBIPCC il the requied caoacity sysiems are
rovded by necorcerned autorty Simliyng
(Waste Generation - Waste Disposed as per the, 5

oot Gonseabne - Wants Dapeced s o B Ruken)

ost of Envirnmental Extenaly x (Waste
s por the Rules) x N

Total Amount calculated 1122240

Copy of SCN datec 1011072024
NG veort Jated Wio]1a2y

Kuldeep Singh, AEE
Fiold Off

Regtonal Offcer Hanipat
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== HARYANA STATE POLLUTION CONTROL BOARD
== SCO No.55, SECTOR-25, HUDA, PANTPAT
Zen

— 12673037, Tlees - 2669951, o upromna oy
NoHSPCBPRIZ024/ 1 94g _ 1969 Dact g “I’*f
To

1 “The Joint Commissioner, Municipal Corporation, Pani
2. The District Municipal Commissioner, Municipal Corporation, Panipat

Show Cause Notice for Imposition or Penalty for Camtravention of provisions of and Non
Gompliance with Municipal Solid Waste (VManagement & Handing Rules 2016 . i
aste Mlnummenl Rules, 2016 under Section 15 ) i ment Protecti 1986 alung
Environmental ¢ ompensation n per HSPCB Environmenn Comimsarion
s HSPCB/PLG/20212343-2380

Whereas. the Minisiry of Environment Forest and Climate Chay
India. in exercise of the powers conferred under section 3, 6, and 25
(Rrotection) Act. 1986 (29 of 1986). and in supersession of the Mune cipal Solid Waste
(M-«nilguﬂcm and Handling) Rules. 2000. has notified the Solid Waste Moo,
aules. 2016. As per Rule 15 of Solid Waste Management Rules, the roje oy local
peen specified for the implementation of solid waste management in (i respe
bodies.

Whereas, the solid waste dumping site of v.mge. Mehrana lying between the twe

canals carrying fresh water i.c. Dclhl parallel branch and carrier link channel was inspected
by the joint committee comprising of Sh. ey Parkash, Sub-Divisional
Magistrate, l’nm,ml and Bhupmder Singh. Regional Officer Haryana State Poiution
Control Board. Panipat on 07.10.2024 as constituted by the Deputy Commissioner, Panipat
order dnled 27/092024. The solid waste was being disposed off by Ms. st
anrnmm.m Management Private Limited (herein after called s -Conecssiner. ot the
e as informed by Sh Jjender Narwal, Chief Sanitary Inspector. Municipal
(on\nm(mn Panipat and Sh. Ajit Tiwari, representative of the company present den, the
time of inspection. During the Yot inspection the following observations were four

i The legacy waste with approx. slaantity 360 M1 has been found dispose
on the site located at Village-Mehrana,

No segregation of solid waste was done by the company

No cuvued faclty for storage of street sweeping was provided by the

company

... Mo sy wail of the site was done by the compan;

V. The waste is dumped in pervious open land and « i

da 10 the upper soil and leachate percolate lhnun.l- soil this
umlamlnsrms ground water.

Whereas. upon inspection it was found that garbage in humongous quantum is
dumped and scattered all over with a possibility oF being burm

Wmn

: 10 responsible person was present at the site and the said solid waste
Peorss-packels etc. were dumped in a totally unsuitable manner and hene.
polluting the environment,




Whereas. the same tantamount 10 a blatant disregard of the directions of Hon"ble
Supreme Court in Civil Writ Petition of M.C. Mehta v. Union of India 13029/1985,

Whereas. by doing s you're improperly and unscientifically disposing the solid
and plastic waste under your jurisdiction in violation of the above said Acts and direction
thas fiable for Imposition of Penalty under Seetion-15 of Environment Protection Act, 1986
along with Municipal Solid Waste (Management & Handling) Rules 2016 and Plastic Waste
Management Rules. 2016: along with imposition of Environmental Compensation as per

HSPCB Environmental Compensation Policy issued vide HSPCB/PLG/2021/2343-2350
dated 22.12.2021.

For clarification. Section 15 of the Ensironment Protection Act, 1986 (as amended by Jan
Vishwas Act 2023) read as follows-

1SB. Penalty for ion by G

(1) Where contravention of any of the provision of this Act has been committed by
any Deparment of the Central Government or the State Government, the Head of o
Department sl be liable 10 penalty equal 10 one month of his basic salary: P

he shall not b liable for such contravention. if b
commined withous his knowledee or insruc
prevent such contravention

rovided ih
he proves that the contravention was
ons or that he exercised all due dil

(2 Where any contravention under sub-section (1 is attributable 10 any newicer on
the part of. any officer. other than the Head of the Department. the officer shall be liahle 10
penalty equal 10 one month of his basic salary- Provided that he shall not be liable for the
contravention. if he proves that he

vercised all due diligence 1 avoid such contray ntion

Thercfore. you are hereby show caused for 15 days s to why Imposition of Penalty as well ss
Environmental Compensation against you and other respansible officersiofficials under the above said
rulesiacts orders should not be initiated without giving any further notice/communication,

P
HSPCB. Panip;

A

181>y
The Disric A

Fudst. No. HSPCBPR2024/ |1 930 = F 2 D

A copy of the dboe is Farwarded

gistrate. Panipat. for kind information please.
The Commissioner. Municipal Corpor:

jon. Panipat for kind information and n/a please.

it
HSPCB. amp&’



